
NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI BENCH

NEW DELHI

ATTENDANCE-CUM.ORDER SHEET OF THE HEARING OF NEW DETHI BENCH OF

THE NATTONAL COMPANY tAW TRIBUNAL ON 02.09.2016

NAME OF THE COMPANY: M/s. Jagjeet Sing Mahal V/s. M/s' Mahal buiHwel h/t. Ltd'

SECTION OF THE COMPANIES ACT: 3971398

COMM:

PRESENT: SH. R.VARDHARAIAN
HON'BLE MEMBER (J)

c. P. NO. 23(ND)1s
cA. NO.

SH. M.K. HANTURA
HON'BLE MEMBER (J)

(Midara j KristrEn-Fan j ura)
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ORDER

LearnedCounse|forthepetitionerispresentandrepresentsthattherespondentshavea|ready

been set ex parte in relation to the impleading application bearing no ct-331c-iV2076. the petitioner

represents that the premises has been re-possessed by the bankers and the tenant who was proposed

tobeimp|eadedaspartyhasVacatedthepremisesbuthiswhereaboutsarenotknownandinthese

circumstancesnoticehasnotbeenserved.Heseekstimetoascertaintheaddressoftheproposeo

respondentfaiIingwhichheintendstowithdrawtheapp|ication.ca||thematteron04.10.2016.
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